
 
 

 

IN THE COURT OF ADDITIONAL DISTRICT JUDGE :::::: BILASIPARA 

Present:-     Shri J. Borah, AJS 

Additional District Judge,  

Bilasipara 

 

Misc. (S/C) Case No- 09 of 2018 

 

    Mrs.  Ochina Bewa ………… petitioner  

    -Vs- 

   Shri Khurshid Alam Seikh  …………. opp. party 

  

Date of hearing   :-  10-07-2019 

Date of order   :-  10-07-2019 

       

Advocates Appeared in the case :  

Mr. A. M. Sarkar …………………..   Ld. advocate for the petitioner  

Mr. M. C. Nath ……………………..  Ld. advocate for the opp. party   

O  R  D  E  R 

10-07-2019: 

1. This Misc (S/C) 09/2018 is u/s 372 of Indian Succession Act filed by 

the petitioner Ochina Bewa, hereinafter called the petitioner praying for 

succession certificate in respect of the money in the name of her husband 

Moynuddin Seikh. 

2. The petitioner’s case, in brief, is that the petitioner is the wife of 

Moynuddin Seikh. Moynuddin Seikh expired on 13-01-07. The petitioner is 

the 2nd wife of Moynuddin Seikh. One Khursida Bibi was the first wife of 

Moynuddin Seikh. Khursida Bibi, during her life time, gave birth to a son 

namely Khurshid Alom. Khursida Bibi died. After death of Khursida Bibi, 
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3. Moynuddin Seikh married the petitioner. The petitioner gave birth to 

a female child namely Manisha Begum. During life of Moynuddin Seikh, he 

was an employee of Ashok Paper Mill (Assam) Ltd. After death of Moynuddin 

Seikh, his legal hairs are entitled to total amount of Rs.  3,94,644/- ( three 

lakh, ninety four thousand, six hundred and forty four) for Ashok Paper Mill ( 

Assam) Ltd. Moynuddin left behind the legal heirs namely Ochina Bewa, 

Khurshid Alam Seikh and Monisha Begum. This court has already granted 

succession certificate in respect of Rs. 1,33,333.33. So, the petitioner also 

with two legal heirs are entitled Rs. 2,61,310.67.  

4. The opp. Party Khurshid Alam Seikh appeared in the case and 

submitted written objection. The gist of the written objection is that he is the 

son of Moynuddin Seikh from his first wife. He is entitled to one part of total 

share. He has no objection in issuing of succession certificate if he is paid Rs. 

1,31,548.00/- of his share. 

5. Heard learned advocate for both sides. 

6. The petition and the written objection divulge that Moynuddin Seikh 

was the husband of petitioner and the father of Khurshid Alam Seikh and 

Manisha Begum. Moynuddin Seikh expired on 13-01-07. He left the above 

three legal heirs behind his death. Late Moynuddin Seikh was the employee 

of Ashok Paper Mill (Assam) Ltd. He was entitled to Rs. 3,94,644.00. In his 

absence, his legal heirs namely the petitioner Ochina Bewa, Khurshid Alam 

Seikh and Manisha Begum are entitled to the said money.  

The petitioner is willing to pay the share of Khurshid Alam Seikh, the 

opp. party. The opp. party agreed to it. 

It is worth mentioning that a succession certificate has already been 

issued in the name of the petitioner in respect of Rs. 1,33,333.30. Now the 

petitioner has prayed for succession certificate in her name for the rest 

amount of Rs. 2,61,310.67.  

7. Taking into consideration, the petitioner’s prayer is allowed but 

subject to the following conditions- 

i. The petitioner and minor daughter shall get Rs. 1,29,762.67/- 

of the total amount of Rs. 2,61,310.67.    

ii. Khurshid Alam Seikh, the opp. party shall get Rs. 1,31,548/- of 

the total amount of Rs. 2,61,310.67. 
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iii. The petitioner shall deposit the share of Manisha Begum in 

Bank (in fix) till Manisha Begum attain majority. 

iv. The petitioner shall give a bond of Rs. 3,00,000/- containing 

that she will pay the share of Khurshid Alam Seikh and deposit 

the share of Manisha Begum. 

With this the case is disposed of. 

Issue succession certificate accordingly. 

 Given under my hand and seal by this court on this 10th day of July 

2019 at Bilasipara, Dist- Dhubri. 

 

 

        

 

       (Shri J. Borah) 

                       Addl. District Judge, Bilasipara 

Transcribed & typed by, 

S. Brahma, Stenographer Gr. III. 


